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NO : PCWEKM/DO 11/1COtG20ERNA57771St2021

KERALA STATE POLLUTION CONTROL BOARD

CONSENT TO

OPERATFJAUTHORISATION/REGISTRATION

ISSUED UNDER

The Water (Prevention & Control of Pollution) Act, 1974
The Air (Prevention & Control of Pollution) Act, 1981

and

nie Environment (Protection) Act, 1986

As per Application No. : 14480153

Dated:05-03-2021

TO

M/s KSHETHRAM GOSHALA

CHELAMATTOM

OKKAL P O

PERUMBAVOOR

ERNAKULAM

KERALA

pm - 683550

Consent No. :G20ERNA-CTO-577715
Valid Upto :28/02/2026
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1. GENERAL

1.1. integrated consent is granted subject to the power ol' the Bourd to withdraw consent, review and make

variation in or revoke all or any Of the conditions as the Bourd deems fit.

VALIDITY

2 Name and Address of
the establishment

3 Communication

4 Occupier Details

5 Local Bod

6 Surve Number

7 Villa e

8 Taluk

9 District

10 Ca ital Investment Rs in Lakhs

11 Scale

12 Cate o

13 Annual fee(Rs)

Total Fee remitted Rs

14 RAW MATERIAL

COWS Numbers

15 Total Power R uired HP

2. CONDITIONS AS PER

28/02/2026

KSIIETIIRAM GOSHALA CIIELAMATTOM

OKKAL O
PERUMBAVOOR
ERNAKULAM
KERALA
PIN -683550 683550

Telephone :91-9947257884
Fax :-
E-mail:chelamattomkrishna mail.com

NARAYANAN NAMBOOTHJRJ VELIYANGOL

NARAYANAN
VELIYANGOL
CHELAMNITOM
OKKAL P O
PERUMBAVOOR
ERNAKULAM
PIN -683550

OKKAL

419/12

CHELAMAITOM

KUNNATHUNADU

ERNAKULAM 11

Rs. 9.50 LAKH

Small

GREEN

Rs. 1900/-

Rs. 12350/-

PRODUCTS

ACTIVITY -CATTLE FARM (GOSHALA)
COWS @19 Numbers

The, Water(Prevention and Control of Pollution)Act, 1974

Page2

5



2.1 In case of generation of trade effluent from the industry, effluent treatment system consisting of
treatment units having adequate capacity established as per the Integrated Consent to Establish issued
shall be operational at all times during which the industry is functional. Additional facilities required, if
any, to achieve the standards laid down by the Board u/s 17(1) (g) of the Water Act shall also be made
along with.

2.2 Water consumption: 1700 LPD

2.3 Effluent generation: 1360 LPD

2.4 characteristics of effluent after treatment shall confirm to the following tolerance limits:

sl.N0. Characteristics Unit

1 pH

2 BOD mg/l

3 Suspended Solids mg/l

2.5 Mode of disposal of treated effluent:

3. CONDITIONS AS PER

Tolerance Limit

Sewa e Trade Effluent

5.5 - 9

30

100

The Air(Prevention and Control of Pollution)Act, 1981

3.1 Adequate air pollution control measures shall be operational at all times during the functioning of the
indusfry, Additional facilities required, if any, to achieve the standards laid down by the Board shall
also be made along with.

Stack Sources of Emission
No.

Emission
Rat m3/Hr

Stack Height above Control Equipment

Grmmd Roof Level
Level

3.2 Emission characteristics shall not exceed the following:

SI.NO. Parameter

4. coNDIT10Ns AS PER

The Environment (Protection) Act, 1986.

Limitin Standards m m3

4.1

4.2

4.3. I

Collection

Rece tion

Treatment

The operation of the industry shall be stictly in compliance with the provisions of the Noise Pollution
(Regulation and Control) Rules 2000.

Used lead acid batteries shall be disposed of as per the Batteries (Management and Handling) Rules,
2001

Hazardous waste generated, if any, shall be handled as per the Hamrdous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

Activities for which Authorisation is granted

trans ort

Stora e

Re rocessin is sal
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43.2 Type, quantity and mode of storage/collection/disposal of hazardous wastes shall be as follows:

Sl.No. Hazardous Waste

Stora e

Schedule Cate o

Mode of

Quanti Tonne/ ear

Dis osal

4.4 E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

5. SPECIFIC CONDITIONs

5.1 For renewal of the consent in case of continuance of functioning of the farm, application in the
prescribed form shall be submitted through the web portal of the Board for Online Consent Management &
Monitoring System 2 months prior to the date of expiry. Late application will be accepted only with fine.

52 This consent is granted subject to the power ofthe Board to review and make variation in or
revoke any of the conditions as the Board deems fit as per the relevant Acts/Rules.

53 The applicant shall comply with the instructions that the Board may issue from time to time

regarding prevention and control of air, water, land and sound pollution.

5.4 No change or alteration of the farm is to be made without the prior written permission of the

Board. Any change in the particulars furnished and/or in the identity of the occupier/authorised agent is to

be intimated to the Board forthwith.

5.5 Collection tanks provided for collection of urine and cow dung shall be maintained properly and

periodical check up conducted to veri$' whether any leak exists and if so immediate action may be taken to

arrest the leak.

5.6 Cow dung collected in the tank shall be removed at least once in three months.

5.7 Collected urine shall be removed at least once in ten days.

5.8 Good housekeeping shall be maintained in and around the farm.

5.9 Bio gas plant provided in the unit shall be functional and maintained properly.

5.10 Additional freatrnent facilities such as aeration tank, clarifier, pressure sand filter, disinfection

tank, activated carbon filter and Üeated water collection tank shall be provided in the farm for the treatment

of effluent from the bio gas plant within 6 months.
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5.1 i Facilities shall be provided Cor the reuse of treated emuent for irrigation purpose.

RAMEENA v v Date: 2021.03.09 +05930'

DATE :09/03t2021 SIGNATURE & SEAL OF ISSUING

ASSISTANT ENVIRONMENTAL ENGINEER
DO 2, EKM

To

SRI. NARAYANAN NAMBOOTHIRI

PRESIDENT,

CHELAMAITOM SREE KRISHNA SWAMI DEWASWAM TRUST,

VELIYANGOL

CHELAMAITOM

OKKAL P O

PERUMBAVOOR

ERNAKULAM , PIN -683550

1. This digitally signed document is legally valid as per the Information Act 2000

2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in "Consent Granted Applications" link in the home page of the Board's Online Consent

Management and Monitoring System.
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